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Aii 26 ,1990. 

Bannda ileher 	 ... 	Applicant. 

Versus 

Union of indi.a & others •• 	 Respondents, 

For tho 	n1icnt 	.. 	Ws.B.Patnai, 
B .Mohanty, 
M.K.Badu,Advocat es. 

Or t 	 oflt 	 llr.Ganes;ar  koth, 
Co flni (C-.n 	1) 

CQ. AiI; 

TE HON' BL 

A IN D 

EHE HON'L MR.N.SLI3UPfA, i'LE3:(JILICIAL) 

ther reporters of local papers may be 
allowed; to see the judgnent.? o5•  

To be referred to the Reporters, or not ? 

Wheth Thjr IOrdsh sth to see the fair copy 
of the 1JdTnen 7 Ye 	, 

JUDGMENT 

is beina disposed of at the  staae of 

admission after haring on the consent of learned advoca- 

tes for the parties i.e. Mr.B.Patnaik,learned coinsel 

for the applicant and Mr.Ganeswar Rath, learned Standing 

( Counsel (Central) for the resnondents, 

2, Th 	relief 	that th' aonlicant rr:avr for 	i 

a 
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for cuashing the order of transfer to Imphal. The 

app1icants case is that though in the order of 

transfer it has been mentioned that it has been made 

in the public interest, in reality it is punitive as 

would be found from t}. various annexures to the 

application. AdmiLtedly, the applicant was appointed 

as a Weaver Grade II in the. Weavers Service Centre, 

Bhubaneswar and was promoted a Grade I  weaver. He 

was continuing as such G'ade I Weaver from 4th N0verrer, 

1986 till he went on leave. Some technical staff who 

ere not well disposed towards him did not give him 

the r quiLed a5sistance for which he could not give 

adequate outturn but the administration has odered 

his transfer in the middle of academic session on the 

ground that he has not been doing the required work 

as Grade I Weaver at Bhjbaneswar. 

3. 	We have heard Mr.B.Patnaik,learned counsel 

for the applicant and Mr.Ganeswar Rath, learned Standing 

COtansel(Central) for the respcdents. It has now been 

authoritatively laid down that it is not open to thi 

Tribunal to entertain an application concerning tn orda 

of transfer unless ofcourse it is shown to bc melafide 

or i vitiated by like cause. Thr. 	 some 

rra:sentations to the concerned admini strLiv author 
itH 

and it is alleged by him that the representations have 

not yet been disposed of. On the other hand, it has bean 

allegd b,r Mt .Gn 	rath that thn applicant to avoid 
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work and his transfer applied for,  leave and rc-mained 

absent from duty with ulterior motivR. it this stage 

we do not feel it necessary to express any opinion on 

the merits of the slmissions made by learned counsels 

for the contending parties, all that we would like to 

0 
	observe is that since the transfer hasbeen made befor 

the end of the academic session and as the education of 

the Children of the applicant are bound to be affected, 

it be not given ffect to till the end of the academic 

session i.e. 30th June,199r. Thp Adrninistration would 

be free to enforce the order of transfer after disposing 

of the representations of the applicant givine him a 

hearing in the matter. The app'ication is accordingly 

disposed of. No costs. 

. . . . . . . • • • • • , 
Vice-Chairman 
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Member(Judicial) 


